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Central Administrative Tribunal
Principal Bench, Neu Delhio

OA-273/97 ,

Neu Delhi this the 4th day of February, 1997.

Hon'/ble Dr. Jose P. Uerghese, Uice-Chairraan(J)
Hon'ble Sh. S.p. Bisuas, (»lember(A)

Dr. Sone Lai,
Joint Commissioner (S&R),
Ministry of Food,
Deptt. of Food Procurement
& Distribution,
Room No,181, Krishi Bhayan,
NeuDelhi-1. Applicant

(through Ms. Rita Kumar, advocate)

versus

bhion of India,
through its Secretary,
Ministry of Food,
Deptt. of Food Procurement &
Distribution, Krishi Bhayan,
Ney Delhi.

The Secretary,
Ministry of Food,
Deptt. of Food Procurement
& Distribution,
Krishi Bhayan, Ney Delhi. .... Respondents

Order(oral)
by Hon'ble Dr. Jose P. Uerghese, Vice-Chairraan(j)

The applicant has prayed for a relief uhich is

substantially contingent depending upon a future event.

The learned counsel for' the applicant seeks permission to

uithdrau the present O.A. uith liberty to file a fresh.

Liberty as prayed for granted. Accordingly, the O.A,

is disposed of as uithdraun.

(S.p, Bisyas) - (Dr, Jose/P. Uerghese)
Member (A) Uice<iiai rman (j)
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